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NHRC notice to UP govt;
admin starts relief work

Peeyush Khandelwal
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GHAZIABAD: Taking cognisance
of media reports on the roof col-
lapse incident at the Ukhlarsi
cremation ground in Muradna-
gar, the National Human Rights
Commission (NHRC) has issued
notices to Uttar Pradesh chief
secretary and the director gen-
eral of police, calling for a
detailed report, where 24 people
lost their lives on Sunday.

“The report must contain
review of all crematoriums,
burial grounds and other such
buildings which are used by the
general public for community
activities in the state and main-
tained by the local administra-
tive authorities. The authorities
concerned must ensure proper
maintenance of such places to
avoid any untoward incidents in
future posing danger to human
lives,” the NHRC said on Tues-
day.

The Commission has also
asked the state government,
through its senior officers,
about the present status of the
investigation of the case as well
as the health condition of those
injured.

“The incident is required to

be investigated thoroughly so
that the guilty could be ade-
quately punished, as per the
provisions of the law,” the Com-
mission added.

In the meantime, the Ghazia-
bad district administration has
started the process of providing
relief to victim families.

“We have deployed several
teams of counsellors and health
officials who are taking up
counselling of victim families as
they are under severe trauma.
The education department is
also taking up works related to
free education and scholarship
for their children. Besides, food
items and ration are being pro-
vided to the families,” said Ajay
Shankar Pandey, district magis-
trate.

He added that the officials
have identified 12 of the 18
affected families who will be
provided benefits under differ-
ent government schemes such
as the Parivarik Pension Yojna,
Vidhwa Pension, Pradhan Man-
tri Awas Yojna and also under
schemes meant for disabled
persons.

An FIR has been lodged into
the incident and so far, five per-
sons have been arrested.

The DM has also initiated
action against the erring per-

sons and directed the police to
initiate strictaction against the
suspects under provisions of the
National Security Act, the Uttar
Pradesh Gangsters and Anti-So-
cial Activities (Prevention) Act
and also under the Prevention
of Damage to Public Property
Act.

“It has also been directed to
the Ghaziabad development
authority and the municipal-
corporation to get a quality of
works taken up by the contrac-
tor checked and to stop pay-
ments to him, besides getting
the firm blacklisted. It has also
been directed to other agencies
to blacklist the contractor if he
is registered with any respective
agency,” Pandey said, adding
that recovery of payments
made, along with interest, is to
be initiated with issuance of
recovery-certificates.

“A team of senior engineers
from the authority, the civic
agency and the UP Rajkiya Nir-
man Nigam has been consti-
tuted to check the quality of
construction at the cremation
ground and for other works
taken up at Muradnagar. If the
quality is not up to standards,
recovery certificates will be
issued for recovery of the
funds,” Pandey added.
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Crematorium: NHRC seeks report in 4 weeks; NSA invoked

LUCKNOW/NEW DELHI: Uttar Pradesh CM Yogi Adityanath on arrests in the case to 5. One of them alleged he had paid Rs16 lakh
Tuesday told officials to invoke the stringent Mational Security Act to an official, who is also in custody. The UP govt said, "CM Yogi
over the roof collapse in Ghaziabad that killed 24 people as the Adityanath has directed the NSA be slapped against the accused
NHRC sought a report from the state govt over the incident. persons. He directed loss of public money during the construction

Meanwhile, police held two contractors, taking the number of work be recovered from the contractor and engineers.”
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"Pay Rs 3 lakh to kin of undertrial
prisoner who committed suicide’

NEW DELHI: The National
Human Rights Commission
has again recommended to the
Delhi government to pay Rs 3
lakh as compensation to the
family of an undertrial prisoner
who had “committed suicide” in
Tihar jail three years ago, offi-
cials said on Tuesday.

The National Human Rights
Commission, in a statement,
also observed that if proper
watch was maintained over him,
his life might have been saved.

“NHRC has reiterated its
recommendation that the Gov-
ernment of NCT of Delhi pay Rs
3lakh as relief to the next of kin

of an undertrial prisoner (U'TP)
who committed suicide in 'T'thar
Central Jail on May 11, 2018 for
which it is yet to receive a report
along with proof of payment
in compliance of its directions
on October 24, 2019. The life
and security of a prisoner inside
a jail need to be protected by
the authorities concerned, but
in this case, they have badly
failed.” the rights panel said in
the statement. “The incident had
apparently occurred in broad
daylight due to lack of vigil on
part of the prison authorities
leading to human rights viola-
tion,” it said. MPOST
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Roof collapse: Yogi
orders NSA against
accused, T10L relief

NAMITA BAJPAI @ Lucknow

UTTAR Pradesh CM Yogi Adi-
tvanath on Tuesday directed
authorities to invoke the strin-
gent National Security Act
(NSA) against all the accused
responsible for the roof col-
lapse at a crematorium in Mu-
radnagar town.

tained without a charge for up
to 12 months. The individual
also need not be informed of
the charges for 10 days.

The CM, meanwhile, also or-
dered authorities of Ghaziabad
and Muradnagar to blacklist
the contractor who had made
the roof of the shed which col-

lapsed on Sunday kill-

Yogi also increased NHRC notice ing23peopleand leav-

the ex gratia from ¥I2 ggUP govt  ing about 50 injured.
go

lakh to #10 lakh and a As the shed at the
dwelling to those who The ”HRC, has  cremation ground was
were homeless and issuednoticeto ¢y .4wn open for the
lost their family mem- the Uttar public just a fortnight
ber in the accident. Pradesh back, a notice was is-

In other develop- B8overnmentand gyeq tothe Ghaziabad
ments, contractor sought a DM and the Divisional

Ajav Tvagi, the main
accused in the case,

detailed report
in the matter

Commissioner to ex-
plain the lapses de-

was arrested past within four spite clear cut orders
Monday midnight. W‘“-‘Ef"f;;fgm making the physical
0 e

With Tyagi in police
net, the number of ar-
rested stands at four. Muradna.
gar Municipal Board executive
officer Niharika Singh Chau-
han, Junior Engineer Chandra-
pal Singh and supervisor Ash-
ish have already been taken
into custody

Under the National Security
Act, an individual can be de-

verification of new
construction worth
above ¥50 lakh mandatory for
authorities. “Both the officials
have been asked to explain as
how the lapses occurred de-
spite strict orders for physical
verification of new construc-
tions. More heads are likely to
roll in the Muradnagar case,”
said a highly placed source.
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JAIL SUICIDE

Pay ¥3lakh to
kin of Tihar
inmate, NHRC
asks city govt

EXPRESS NEWS SERVICE @NewDehi

THE National Human Rights
Commission (NHRC) on
Tuesday reiterated its recom-
mendation to the Delhi gov-
ernment to pay %3 lakh as
relief to the family of an un-
dertrial prisoner, who had
died by suicide in the high
security Tihar Central Jail
two vearsago.

The panel has found jail
authorities to be negligent in
the suicide case of 37-vear-
old Ganori Prasad and ob-
served that if' proper watch
over him was maintained,
his life might have been
saved. Prasad, a resident of
Sarita Vihar, was lodged in
the jail on April 20, 2018, over
a rape charge.

In a fresh order, the apex
rights panel said it was yet to
receive a report along with
proof of payment in compli-
ance with its directions on
October 24, 2019,

“The life and security of
the prisoner inside the jail
need to be protected by the
authorities concerned but in
this case, they have badly
failed. The incident had ap-
parently occurred in brought
daylight due to lack of vigil
on partof the prison authori-
ties leading to human rights
violation,” it said in a
statement.

The Commission had reg-
istered the case on receipt of
an intimation, as per its
standing guidelines, from the
superintendent of Central
jail no. 3, Tihar, where Pras-
ad was lodged.
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Crematorium

roof collapse:

Officials told
to invoke NSA

24 people dead; NHRC seeks
detailed report in 4 weeks

v

LUCKNOW, PTI

aking note of the cre-
Tmamrium roofcollapse

incidentin Ghaziabad's
Murad Nagar that claimed
24 lives, Uttar Pradesh Chief
Minister Yogi Adityanath on
Tuesday directed officials to
invoke the stringent Nation-
al Security Act (NSA) against
the accused.

Twenty-four people, most
of them artending a funeral,
were killed and 17 others in-
jured when the roof of a shel-
ter at the cremation ground
in Murad Nagar collapsed on
Sunday.

Inastatementissued here,
UP government said, “Chief
Minister Yogi Adityanath
has directed that the Nation-
al Security Act be slapped
against the accused persons.
He also directed that loss of
public moneyduring the con-
struction work be recovered
from the contractor and en-
gineers.”

The chief minister also an-
nounced an aid of Rs 10 lakh
tothekinofeach deceased.

The statement said the
chief minister ordered to re-
cover the loss to the state ex-
chequer and the amount of
government compensation
paid to the bereaved families
fromthe erring engineer and
contractor.

He warned that in case
the construction quality was
found to be sub-standard an-
ywhere in the state, district
magistrates and the division-
al commissioner will face the
music, along with contractors
and engineers.

Yogi Adityanath said a task
forcehas alreadybeen consti-
tuted to check the quality of
construction works in every
district.

The task force has been
asked to conduct surprise
checlks to ascertain the quali-
tyofall projectsexceeding Rs
50 lakh.

Meanwhile, police held two
contractors, taking the num-
ber of arrests in the case to
five. One of them alleged that
he had paid Rs 16 lakhs to an
official, whoisalso in custody.

Contractor Ajay Tyagi, who
wentinto hidingaftertheinci-
dent, wasnabbed on Monday
night near the Ganga Canal
bridge of Sathedi village by
a joint team of Murad Nagar
and Niwari police, officials
said.

Sanjay Garg, the owner of
AS Construction Company.,
was arrested on the basis of
Tyagi'’s statement.

The Ghaziabad police had
on Monday arrested Murad
Nagar Nagar Palika Execu-
tive Officer Niharika Singh,
Junior Engineer Chandra
Paland Supervisor Ashish as
theywere involved in the ten-
der process for building the
structure. They were sent to
14-day judicial custody.

Meanwhile, the NHRC is-
sued notices to the UP Chief
Secretary and the Director
General of Police, seeking a
detailed reportabouttheinci-
dentwithin four weeks.

“The report must contain
review of all crematoriums,
burialgroundsand othersuch
buildings, which are used by
the general public for com-
munity activities in the state
and maintained by the local
administrative authorities.
The authorities concerned
Must ensure proper mainte-
nance of such places to avoid
anyuntoward incidentsin fu-
ture posing danger to human
lives,”thestatementissued by
the commission added.
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NHRC notice to UP govt;
admin starts relief work

Peeyush Khandelwal

peeyush khandelwal@hindustantimes.c
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GHAZIABAD: Taking cognisance
of media reports on the roof col-
lapse incident at the Ukhlarsi
cremation ground in Muradna-
gar, the National Human Rights
Commission (NHRC) has issued
notices to Uttar Pradesh chief
secretary and the director gen-
eral of police, calling for a
detailed report, where 24 people
lost their lives on Sunday.

“The report must contain
review of all crematoriums,
burial grounds and other such
buildings which are used by the
general public for community
activities in the state and main-
tained by the local administra-
tive authorities. The authorities
concerned must ensure proper
maintenance of such places to
avoid any untoward incidents in
future posing danger to human
lives,” the NHRC said on Tues-
day.

The Commission has also
asked the state government,
through its senior officers,
about the present status of the
investigation of the case as well
as the health condition of those
injured.

“The incident is required to

be investigated thoroughly so
that the guilty could be ade-
quately punished, as per the
provisions of the law,” the Com-
mission added.

In the meantime, the Ghazia-
bad district administration has
started the process of providing
relief to victim families.

“We have deployed several
teams of counsellors and health
officials who are taking up
counselling of victim families as
they are under severe trauma.
The education department is
also taking up works related to
free education and scholarship
for their children. Besides, food
items and ration are being pro-
vided to the families,” said Ajay
Shankar Pandey, district magis-
trate.

He added that the officials
have identified 12 of the 18
affected families who will be
provided benefits under differ-
ent government schemes such
as the Parivarik Pension Yojna,
Vidhwa Pension, Pradhan Man-
tri Awas Yojna and also under
schemes meant for disabled
persons.

An FIR has been lodged into
the incident and so far, five per-
sons have been arrested.

The DM has also initiated
action against the erring per-

sons and directed the police to
initiate strict action against the
suspects under provisions of the
National Security Act, the Uttar
Pradesh Gangsters and Anti-So-
cial Activities (Prevention) Act
and also under the Prevention
of Damage to Public Property
Act.

“It has also been directed to
the Ghaziabad development
authority and the municipal-
corporation to get a quality of
works taken up by the contrac-
tor checked and to stop pay-
ments to him, besides getting
the firm blacklisted. It has also
been directed to other agencies
to blacklist the contractor if he
is registered with any respective
agency,” Pandey said, adding
that recovery of payments
made, along with interest, is to
be initiated with issuance of
recovery-certificates.

“A team of senior engineers
from the authority, the civic
agency and the UP Rajkiya Nir-
man Nigam has been consti-
tuted to check the quality of
construction at the cremation
ground and for other works
taken up at Muradnagar. If the
quality is not up to standards,
recovery certificates will be
issued for recovery of the
funds,” Pandey added.
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"Pay Rs 3 lakh to kin of undertrial
prisoner who committed suicide’

NEW DELHI: The National
Human Rights Commission
has again recommended to the
Delhi government to pay Rs 3
lakh as compensation to the
family of an undertrial prisoner
who had “committed suicide” in
Tihar jail three years ago, offi-
cials said on Tuesday.

The National Human Rights
Commission, in a statement,
also observed that if proper
watch was maintained over him,
his life might have been saved.

“NHRC has reiterated its
recommendation that the Gov-
ernment of NCT of Delhi pay Rs
3lakh as relief to the next of kin

of an undertrial prisoner (U'TP)
who committed suicide in 'T'thar
Central Jail on May 11, 2018 for
which it is yet to receive a report
along with proof of payment
in compliance of its directions
on October 24, 2019. The life
and security of a prisoner inside
a jail need to be protected by
the authorities concerned, but
in this case, they have badly
failed.” the rights panel said in
the statement. “The incident had
apparently occurred in broad
daylight due to lack of vigil on
part of the prison authorities
leading to human rights viola-
tion,” it said. MPOST
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Rooft collapse: Yogi
orders NSA against
accused, T10L relief

NAMITA BAJPAI @ Lucknow

UTTAR Pradesh CM Yogi Adi-
tvanath on Tuesday directed
authorities to invoke the strin-
gont National Security Act
(NSA) against all the accused
responsible for the roof col-
lapse at a crematorium in Mu-
radnagar town.

tained without a charge for up
to 12 months. The individual
also need not be informed of
the charges for 10 days.

The CM, meanwhile, also or-
dered authorities of Ghaziabad
and Muradnagar to blacklist
the contractor who had made
the roof of the shed which col-

lapsed on Sunday kill-

Yogi also increased NHRC notice ing25peopleand leav-

the ex gratia from I2  goUP govt ing about 50 injured.
go

lakh to 10 lakh and a As the shed at the
dwelling to those who ~ TheNHRChas  cyemation ground was
were homeless and fssvednoticeto  {h,own open for the
lost their family mem- the Uttar public just a fortnight
ber in the accident. Pradesh back, a notice was is-

In other develop- 8overnmentand gy,64 tothe Ghaziabad
ments, contractor sought a DM and the Divisional

Ajav Tvagi, the main
accused in the case,

detailed report
in the matter

Commissioner to ex-
plain the lapses de-

was arrested past within four spite clear cut orders
Monday midnight. W*“—?f"f;;’gm making the physical
0! .

With Tyagi in police
net, the number of ar-
rested stands at four. Muradna-
gar Municipal Board executive
officer Niharika Singh Chau-
han, Junior Engineer Chandra-
pal Singh and supervisor Ash-
ish have already been taken
into custody

Under the National Security
Act, an individual can be de-

verification of new
construction worth
above 50 lakh mandatory for
authorities. “Both the officials
have been asked to explain as
how the lapses occurred de-
spite strict orders for physical
verification of new construc-
tions. More heads are likely to
roll in the Muradnagar case,”
said a highly placed source.
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JAIL SUICIDE

Pay Z3lakh to
kin of Tihar
inmate, NHRC
asks city govt

EXPRESS NEWS SERVICE @NewDelhi

THE National Human Rights
Commission (NHRC) on
Tuesday reiterated its recom-
mendation to the Delhi gov-
ermment to pay %3 lakh as
relief to the family of an un-
dertrial prisoner, who had
died by suicide in the high
security Tihar Central Jail
two vearsago.

The panel has found jail
authorities to be negligent in
the suicide case of 37-vear-
old Ganori Prasad and ob-
served that if proper watch
over him was maintained,
his life might have been
saved. Prasad, a resident of
Sarita Vihar, was lodged in
the jail on April 20, 2018, over
a rape charge.

In a fresh order, the apex
rights panel said it was yet to
receive a report along with
proof of payment in compli-
ance with its directions on
October 24, 2019,

“The life and security of
the prisoner inside the jail
need to be protected by the
authorities concerned but in
this case, they have badly
failed. The incident had ap-
parently occurred in brought
daylight due to lack of vigil
on partof the prison authori-
ties leading to human rights
violation,” it said in a
statement.

The Commission had reg-
istered the case on receipt of
an intimation, as per its
standing guidelines, from the
superintendent of Central
jail no. 3, Tihar, where Pras-
ad was lodged.
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"Geglt A et faremedia ot
URSHI el G3TasT § feeet T’

78 oo UM wrAETER S
(TregsEE) F e Se F 58 =
foremei %5 #t geF F anwet #
FEHE T T AN A o O F
g # 2R 7U ReEh T@R #
WaF & Ul 1 A o §99 &
HeEd WY 2 F FaE g HE A
e # e e | w5 fF Al
el WOEA A Hel WA @i e
YAE EHE F1 A8 T2 4 erd
HF He e e afe F1 e
H AerrrE @ faTeRrs geEe &
A% A Wi WA HI GIErEl &l

Tyitar &1 9% @9 9 T AeEfEE &
JeeiH 1 HINE § | SHET 159 9N
1 qaF F qiteH F HIES F 9T
3 o F99 &4 =)

fere S& § e &G F1
TR T T2 °EE 11 18, 2018 &1
21 g i gt # el F T
e HE 9 H =g T gEE (37) 7
FI ST GEE Y L o gHE
faems faeett & @ftar fer o= o
HIWA 55 97| AR J A F 39
HHE F HAH § 4 g0 24 FTER,
2019 1 feell TEFR H1 garasn 3
1 fdw fo=n on ool
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RASHTRIYA

HAHATERR 3TN 5
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